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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
PRINCIPAL BENCH, NEW DELHI 

I.A. No. 351 of 2024 

IN 

ORIGINAL APPLICATION NO. 234 OF 2020 

 

IN THE MATTER OF: 

ANURADHA                                …APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH & ORS.                …RESPONDENTS 

REPLY ON BEHALF OF M/S. TRIVENI ENGINEERING & 
INDUSTRIES LTD. TO THE APPLICATION DATED 02.08.2024 FOR 
PLACING ON RECORD ADDITIONAL DOCUMENTS 
 

----------------------------------------------- 

MOST RESPECTFULLY SHOWETH: 

1. Contents of Para 1 of the application are wrong and denied. It is 

vehemently denied that the Applicant has approached the Hon’ble 

Tribunal with a genuine and valid grievance. On the contrary, it is the 

submission of the answering Respondent that the Original Application 

is motivated and filed at the instance of persons having vested interests 

against the answering Respondent. The answering Respondent has not 

violated environmental norms and no polluted water / effluent is being 

discharged by the unit onto lands, as alleged by the Applicant. The 

answering Respondent is not responsible for polluted drinking water in 

the area at all. In fact, the unit has always complied with discharge 

norms. In fact, the unit has installed the Online Continuous Effluent 
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Monitoring System (“OCEMS”) and OCEMS data, is monitored 24x7 

by both UPPCB and CPCB continuously. The unit has not been 

intimated of any default by either of the said agencies, which shows 

that the subject Sugar Unit is fully compliant and the parameters level 

in the effluent discharge were within the prescribed limit. This would 

be possible only when the ETP set-up was working properly. In this 

background, the answering Respondent categorically denies all 

allegations of causing pollution, as levelled by the Applicant. 

2. Contents of para 2 of the application as far as they relate to constitution 

of a committee is a matter of record. However, as far as contents of the 

inspection reports are concerned, suffice it is to state that the answering 

Respondent has filed its detailed response / objections to the said 

reports. 

3. Contents of para 3 of the application are completely wrong and denied. 

It is vehemently denied that by way of the application in question, the 

Applicant is seeking to bring on record any material facts which are 

relevant for adjudication of the Original Application. On the contrary, 

it is submitted that the submissions made in the application are 

completely misleading and misguiding. The Applicant has attempt to 

present half-facts and has twisted facts so as to create prejudice against 

the answering Respondent and present a false narrative before this 

Hon’ble Tribunal. The filing of the present application is completely 

mala fide and is an abuse of the process of law.  

4-5. Contents of para 4 and 5 of the application are completely wrong and 

denied. Contrary to the submission of the Applicant, it is the submission 
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of the answering Respondent that the Applicant has distorted facts and 

has extracted incomplete sentences from previous inspection reports to 

mislead the Hon’ble Tribunal and present a false narrative before this 

Hon’ble Tribunal, whereas, the fact of the matter is that previous 

inspection report relied upon by the Applicant does not support his case 

at all. In relation to the observation regarding the installation of 

separate flowmeters at the outlet for the ETP and SRS at the 

Respondent’s unit, the Applicant has claimed that earlier inspections 

had indeed directed the answering Respondent to install separate flow 

meters at the outlet of SRS and ETP. The Applicant has referred to 

earlier inspections dated 06.03.2018 and 02.04.2019 wherein it was 

found “… that there was no provision of treatment of the spray pond 

overflow And further found that flow meters were not installed at power 

turbine cooling, boiler, wet scrubber, cooling tower of cogeneration, 

final molasses cooling point etc.” 

In the submission of the answering Respondent, reliance by the 

Applicant on the observations in the earlier inspections dated 

06.03.2018 and 02.04.2019 is patently incorrect. The observations 

referred to, do not relate to a separate flowmeter being installed at the 

ETP and SRS outlet. Nowhere do these aforementioned reports mention 

anything about installation of separate flowmeters at the ETP and SRS 

outlet. The flowmeters referred in the inspection reports relate to other 

flow meters, and not the requirement of a separate flow meter at the 

outlet of the ETP and the SRS systems, as alleged. Further, as far as 

flowmeters noted in those inspection reports are concerned, Page 10 of 

the joint inspection report filed pursuant to directions of this Hon’ble 
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Tribunal makes it clear that all the flowmeters noted in the earlier 

inspections dated 06.03.2018 and 02.04.2019 were found installed at 

site. 

The answering Respondent reiterates that the subject Sugar 

Manufacturing Unit had been inspected by UPPCB, CPCB and IIT 

Roorkee (as directed by CPCB) on multiple occasions and in these 

inspections, no objection was raised with the placement / location of 

the flow-meters at the unit at the ETP and SRS outlet. Be that as it may, 

after taking into account the observations of the Joint Committee, the 

answering Respondent has now installed the flowmeters, both at the 

inlet of the ETP and well as SRS outlet separately. In this regard, even 

the reply filed by UPPCB acknowledges that upon recommendation of 

the Joint Committee, the requite flowmeters are now in place. 

Relevantly, the absence of flowmeter at the outlet of ETP has not caused 

any environmental pollution or obstructed the process of monitoring in 

any manner whatsoever. Be that as it may, since it is now a matter of 

record that all requisite flow-meters have been installed at the unit, in 

the submission of the answering Respondent, the said issue deserves to 

be closed. 

6. In para 6 of the Application, the Applicant has relied upon certain 

findings from the CPCB Directions dated 04.11.2019 wherein certain 

defaults were pointed out in relation to the unit – one with regard to the 

logged water in the unit; and another with regard to the groundwater 

sample collected from the within the unit.  

6.1 In this regard, it may be noted that in view of the defaults which were 

noted, Environmental Compensation was levied upon the unit. Initially, 

4393



an amount of Rs. 12,90,000/- was levied upon the unit and 

subsequently, in view of the representation made by the unit and the 

explanation furnished during the personal hearing conducted by CPCB, 

the compensation amount was reduced to Rs. 7,50,000/-. The CPCB 

directed the unit to deposit the amount of EC into an escrow account to 

be used as per an approved action plan in accordance with the EC 

utilization policy. This is clear on a reading of the directions dated 

04/07.11.2019 which has been filed issued by the CPCB and annexed 

with the application as Annexure A/1.  

6.2 The said direction was duly complied with and an action plan was 

submitted under the letter dated 29.11.2019 and escrow account was 

opened on 05.12.2019. The amount of Rs. 7,50,000/- deposited by the 

unit was duly utilized inter alia for construction of a 300 m2 hazardous 

tank to collect wash water and for covering drains to minimize addition 

of foreign matter into effluent. The said actions on part of the unit were 

accepted and the issue was closed. 

A copy of the letter dated 05.12.2019 sent by the answering Respondent 

to the CPCB informing them of compliance of the directions issued by 

CPC in relation to opening an escrow account of Rs. 7,50,000/- and 

letter dated nil informing CPCB of a time-bound action plan are 

annexed herewith and marked Annexure R-1 and R-2 respectively. A 

copy of the letter dated 23.05.2022 sent by the answering Respondent 

to CPCB showing utilization of the EC amount alongwith proofs is 

annexed herewith as Annexure R-3. 

6.3 In the submission of the answering Respondent, once an earlier issue 

has been closed after due compliance by the unit, the same cannot be 
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used in perpetuity by the Applicant to show default by the unit or to 

seek action against the unit once again. Such an attempt would be 

improper and in violation of principles akin to res judicata. 

6.4 Further, as far as the issue of groundwater sample collected from within 

the unit premises is concerned, reference may be had to Point 19 at Page 

13 of the inspection report presented before this Hon’ble Tribunal, 

pursuant to inspection dated 23.12.2020. The said reports records that 

groundwater confirmed to norms laid down in this regard. This in fact 

implies and improvement of the position vis-à-vis earlier reports and 

supports the case of the answering Respondent rather than the 

Applicant.  

7. Contents of para 7 of the application are completely wrong and denied. 

The allegation made in the corresponding para is completely incorrect. 

In fact, the very basis and foundation of the Applicant’s allegation is 

incorrect. The requirement for installation of a separate treatment 

mechanism for spray pond overflow through a Sulphur Recovery 

system was introduced only by the Charter for Sugar Industries 

published by the CPCB which was circulated to all Sugar units by the 

Uttar Pradesh Sugar Mills Association under its letter dated 09.07.2018. 

Therefore, the allegation of the Applicant that the unit has been causing 

pollution since 2007 (since its establishment) since it has operating 

without provision for spray pond overflow is completely without 

substance. 

A copy of the letter 09.07.2018 issued by the UPSMA to inter alia the 

answering Respondent enclosing a copy of the Charter for Sugar 

Industries issued by CPCB is annexed herewith as Annexure R-4. 
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7.1 Prior thereto, there was no requirement for installation of a separate 

SRS system to deal with spray pond overflow. The overflow from the 

spray pond was also being treated through the regular ETP itself. The 

removal of sulphates was being done with chemical precipitation by 

adding unslaked water lime in the form of calcium hydroxide, which 

was removed from the bottom of the primary clarifier after flocs settled. 

Further the combined effluent was sent to the aeration tank (activated 

sludge process) conventional treatment system.  The prescribed norms 

for effluent discharge were being fulfilled through treatment of effluent 

by the ETP.  

7.2 Be that as it may, upon being notified under letter dated 09.07.2018 

regarding the charter for sugar industries, and in immediate compliance 

of the said recommendations, a purchase order dated 12.09.2018 was 

placed by the answering Respondent upon M/s Membrane India for 

installation of a comprehensive system to treat the cooling tower 

overflow with a sulphur recovery system. The Unit installed & 

commissioned the SRS plant in July 2019 and requested the National 

sugar institute Kanpur through its letter for SRS system validation on 

17.12.019. The National sugar institute Kanpur officials visited the unit 

on 8-9th January 2020 and released the validation report on 05.02.2020. 

This validation report was submitted to CPCB on 14.02.2020. This 

system has been active since its installation and has been used 

continuously. A copy of the purchase order dated 12.09.2018 placed by 

the answering Respondent upon M/s Membrane India for installation 

of a treatment plant for colling tower water is annexed herewith as 

Annexure R-5. A copy of the letter dated 17.12.2019 sent by answering 

Respondent to NSI, Kanpur for ETP validation is annexed herewith as 
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PURCHASE /  WORK ORDER

Purchase Department-Sugar Division
Corporate Office: 8th Floor, Express Trade Towers
                            15-16, Sector 16-A
                             Noida-201301, U.P., India
Phone:                +91-120-4308100 / 4308000
Fax:                    +91-120-4311010 / 4311011
Website:             www.trivenigroup.com

 PURCHASE  ORDER  NO : 5000013635

 DATE  : 12.09.2018

 REFERENCE :----

YOUR OFFER NO. MG/17-18/136/RS DATED

28.07.2018

FILE NO. 48

 SUPPLIER  CODE:281075 

 NAME & ADDRESS :Membrane India 

 #Plot No. 347, Phase-II, Udyog Vihar

GURGAON-122016

Haryana( 06)

GSTIN No.-06AACPN8836D1ZQ

TEL.NO : 0124-2341159, FAX:

CONTACT PERSON: JasvinderSingh

CELL NO: 8527998885

EMAIL : jasvinder@membranegroupindia.com

 Please  supply  the following  material / services  strictly  in accordance  with  terms  and  conditions  mentioned  below  and  overleaf.

SNO Item
Code

HSN / SAC
Code

Description  of  material UOM QTY Rate Disc.
%

Amount
INR

1 151733 8421 21 10 TREATMENT PLANT FOR COOLING TOWER

WATER

NO 1.000 3,612,000.

000 

0.00 3,612,000.00 

Total  :
Amount   in  Words  :  THIRTY SIX LAKH TWELVE THOUSAND Rupees ONLY

 3,612,000.00 

 Consignee  Name  and  Address :
Triveni Engineering & Industries Limited

Sugar Unit: Milak Narayanapur

Tehsil: Tanda--244925

Dist: Rampur

Uttar Pradesh ( 09 )

Mobile : 09720003756/09105000335

Email :purchase@mnp.trivenigroup.com

 Consignee Details

GSTIN NO :09AABCT6370L1ZW

 PAN No :AABCT6370L

 Special  Instructions/ Other Terms & Conditions:

  SPECIFICATIONS:

  COOLING TOWER OVER FLOW TREATMENT SYSYTEM SHOULD BE SUITABLE TO TREAT 600 KLD(25 CUM/HR)COOLING TOWER

OVERFLOW WATER COMPLETE WITH

  SULPHATE REMOVAL FOLLOWED BY AERATION(ACTIVATED SLUDGE PROCESS) AND TERTIARY TREATMENT.TREEATED WATER

SHOULD MEET CPCB NORMS AS P

  ER GOVERNMENT OF INDIA GAZETTE DATED 14 JAN. 2016

  pH RANGE-- 5.5 TO 8.5

  BOD - <(><<)> 30 PPM

  COD - <(><<)> 250 PPM

  TSS - <(><<)> 30 PPM

  TDS - <(><<)> 2100 PPM

  OIL <(>&<)> GEASE- <(><<)> 10 PPM

  LIST OF CIVIL UNIT BY TEIL

  

  1. Collection tank-RCC-100 KL

  2. Primary Clarifier # 6.0 M Dia x 3.0M SWD

  3. Buffer Tank # 30 KL

  4. Aeration Tank # 600 KL

  5. Secondary Clarifier # 6.0M Dia x 3.0M SWD

  6. Filter Feed Tank # 50 KL

  7. Sludge Drying Bed-1.4m2-Brick Masonary-6 Nos.
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PURCHASE /  WORK ORDER

Purchase Department-Sugar Division
Corporate Office: 8th Floor, Express Trade Towers
                            15-16, Sector 16-A
                             Noida-201301, U.P., India
Phone:                +91-120-4308100 / 4308000
Fax:                    +91-120-4311010 / 4311011
Website:             www.trivenigroup.com

  8. Treated Water Tank # 100 KL

  9. Foundation / Building for Equipments

  

  The plant shall consist of the following equipments which will be supplied by supplier except as marked:-

  

  

  S. No. Description Unit Specification

  

  1.00 Effluent Transfer Pump 2 Nos. (1W+1S)

  Make ~ Kirloskar/Equiv.

  Flow Rate lph 25,000Lph@ 12m Head

  Material of Construction ~ CI # Body, SS # Shaft, Non Clog

  Type ~ Horizontal, centrifugal

  

  2.00 Chemical Dosing System

  2.1 Quantity Set 1

  2.2 Dosing Pump Nos. 4 Nos. (Catalyst, Lime, Alum, Poly)

  Make ~ Milton Roy/ Equiv.

  Capacity lph 700 LPH # 1 No. , 200 LPH # 2 Nos., 0-10 LPH # 1 No.

  Max. Working Pressure kg/cm2 1.0

  Material of Construction ~ CI

  2.3 Piping ~ UPVC/PP

  2.4 Dosing Tank Capacity ltrs 1 nos. of 5000 Ltr, 2000 Ltr# 2 Nos., 200 Ltr# 1 Nos., HDPE;

  2.5 Dosing Chemicals ~ Catalyst, Hydrated Lime, Alum, Poly

  2.6 Mixing Arrangement ~ Agitator 4 nos. SS304 Agitator

  

  3.00 Lime Preparation Tank

  Qty. No. 01

  Capacity M3 8

  Tank MOC ~ MSEP

  Mixing Arrangement ~ Agitator 1 no. SS304 Agitator

  Lime Transfer Pump 2.0m3/hr @ 12M Head, 1 No., MOC # CI, Make # Kirloskar/Equi.

  

  4.00 Coagulation Tank

  Qty. No. 01

  Capacity M3 12.0

  Tank MOC ~ MSEP

  Mixing Arrangement ~ Agitator 1 no. SS304 Agitator

  

  5.00 Flocculation Tank

  Qty. No. 01

  Capacity M3 12.0

  Tank MOC ~ MSEP

  Mixing Arrangement ~ Agitator 1 no. SS304 Agitator

  

  6.00 Primary Clarifier

  Qty. Nos. 01
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PURCHASE /  WORK ORDER

Purchase Department-Sugar Division
Corporate Office: 8th Floor, Express Trade Towers
                            15-16, Sector 16-A
                             Noida-201301, U.P., India
Phone:                +91-120-4308100 / 4308000
Fax:                    +91-120-4311010 / 4311011
Website:             www.trivenigroup.com

  Flow KLH 25

  Tank MOC ~ RCC # By Client

  Size Mtr 6.0mtr Dia. x 3.0mtr SWD

  Type ~ Rotating Bridge Type

  Clarifier Mechanism ~ By MI

  MOC ~ MSEP

  Type ~ Central Driven Clarifier

  

  7.00 Sludge Transfer Pump 1 No.

  Make ~ Kirloskar/Equiv.

  Flow Rate lph 15,000Lph@ 10m Head

  Material of Construction ~ CI, Non Clog

  Type ~ Horizontal, centrifugal

  

  8.00 Aeration Feed Pumps 2 Nos. (1W+1S)

  Make ~ Kirloskar/Equiv.

  Flow Rate lph 25,000Lph@ 12m Head

  Material of Construction ~ CI # Body, SS # Shaft, Non Clog

  Type ~ Horizontal, centrifugal

  

  9.00 Aeration Tank

  Qty. No. 01

  Capacity M3 600

  Tank MOC ~ RCC by TEIL

  

  10.00 Secondary Clarifier

  Qty. Nos. 01

  Flow KLH 25

  Tank MOC ~ RCC # By Client

  Size Mtr 6.0mtr Dia. x 3.0mtr SWD

  Type ~ Rotating Bridge Type

  Clarifier Mechanism ~ By MI

  MOC ~ MSEP

  Type ~ Central Driven Clarifier

  

  11.00 Sludge Transfer Pump for Secondary Clarifier 2 Nos. (1W + 1S)

  Make ~ Kirloskar/Equiv.

  Flow Rate lph 15,000Lph@ 10m Head

  Material of Construction ~ CI, Non Clog

  Type ~ Horizontal, centrifugal

  

  12.00 Fine Bubble Diffusers

  Qty. ~ 1 Lot

  Material of Construction ~ Silicon Based Membrane

  Type Fine Bubble Diffusers

  Make W2P/Equi.

  

Page 3 of  5

Registered Office A-44, Hosiery Complex, Phase-II Extension, Noida-201305, Uttar Pradesh
                                     CIN No.            :  L15421UP1932PLC022174

33422



PURCHASE /  WORK ORDER

Purchase Department-Sugar Division
Corporate Office: 8th Floor, Express Trade Towers
                            15-16, Sector 16-A
                             Noida-201301, U.P., India
Phone:                +91-120-4308100 / 4308000
Fax:                    +91-120-4311010 / 4311011
Website:             www.trivenigroup.com

  13.00 Filter Feed Tank BY CLIENT

  Qty. No. 01

  Capacity M3 50

  Tank MOC ~ RCC

  

  14.00 Filter Feed Pump

  Qty. nos. 2 (1w+1s)

  Type - Horizontal centrifugal Pump

  MOC - CI # Body, SS # Shaft

  Capacity cum/hr 25

  Head MWC 30

  Make Kirloskar/Eq.

  

  15.00 Dual Media Filter

  Qty. No. 1

  Capacity M3/hr 25 m3/hr

  Type Down flow

  MOC MSEP

  Dia. Mm 1500

  Height Mm 1500

  Media Sand media

  Max. Working pressure Kg/cm2 3.5

  Max. operating flow M3/hr 27.5

  Interconnecting valves <(>&<)> piping MSEP Piping with Butterfly valve # 5 no.

  Make Fabricated

  

  16.00 Activated Carbon Filter

  Qty. No. 1

  Capacity M3/hr 25 m3/hr

  Type Down flow

  MOC MSEP

  Dia. Mm 1500

  Height Mm 1500

  Media Sand media with Carbon media

  Max. Working pressure Kg/cm2 3.5

  Max. operating flow M3/hr 27.5

  Interconnecting valves <(>&<)> piping MSEP Piping with Butterfly valve # 5 no.

  Make Fabricated

  

  17.00 Electric Control Panel

  Quantity nos. 1

  Enclosure ~ Rital /BCH

  Switchgear ~ L<(>&<)>T,ABB,Siemens

  Material of Construction ~ M.S. Powder Coated

  Power Available ~ 3ø, 415 V, 50Hz

  Cables ~ Polycab/KEI/Lapp
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PURCHASE /  WORK ORDER

Purchase Department-Sugar Division
Corporate Office: 8th Floor, Express Trade Towers
                            15-16, Sector 16-A
                             Noida-201301, U.P., India
Phone:                +91-120-4308100 / 4308000
Fax:                    +91-120-4311010 / 4311011
Website:             www.trivenigroup.com

  18.00 Interconnecting Piping and Valve

  Quantity Lot 1

  Air Grid for Collection <(>&<)> Aeration Tank ~ 1 Lot, uPVC-Astral

  Valve ~ 1 Lot

  Interconnecting Piping MS / uPVC # Jindal/Tata Make

  

  19.00 Accessories

  A. Conductivity Monitor nos. 01 no. Online Digital- Aster/Equiv.(At Treated Water Tank)

  B. pH Meter Nos. 01 no. at Coagulation Tank

  C. Flow Monitor Nos. 1 No. Electro-magnetic Flow Meter Feed # Aster/Equiv.

  D. Pressure Gauges ~ SS Internal- Glycerine Filled

  Make # Waree/Micro

  E. Level switch Nos. Lot; Make # Cirus

  

  ERECTION AND COMMISSIONING INCLUSIVE ON THE ABOVE PRICE.

  

  IF YOU FAIL TO COMPLETE THE AFORESAID WORK WITHIN 14 WEEKS FROM THE DATE OF ORDER, WE SHALL LEVY A

  LATE DELIVERY PENALTY @ 1% PER WEEK, SUBJECT TO MAXIMUM OF 5% OF TOTAL ORDER VALUE.

  

  PAYMENT TERMS:

  20% OF TOTAL CONTRACT VALUE AS ADVANCE AGAINST ABG.

  70% OF TOTAL CONTRACT VALUE ALONG WITH 100% TAXES AND DUTIES AGAINST PROOF OF DESPATCH DOCUMENTS.

  10% OF CONTRACT VALUE WITHIN 30 DAYS OF SUCCESSFUL PERFORMANCE, SUBJECT TO SUBMISSION OF PBG OF EQUAL

  AMOUNT VALID FOR 18 MONTHS FROM THE DATE OF COMMISSIONING.

  

  SHALL BE WARRANTED FOR A PERIOD OF 12 / 18 MONTHS FROM COMMISSIONING / SUPPLY.

 Packing  & Forwarding INCLUSIVE

 GST Tax 18% IGST Receivable-MM

 Price  Basis FOR MILAK NARAYANPUR UNIT

 Delivery / Comp. Period 8 TO 10 WEEKS

 Despatch  Instructions THROUGH ROAD TRANSPORT

 Insurance IN YOUR ACCOUNT

 Misc NIL

 Payment  Terms As Per PO Terms and REFER ABOVE.

 Authorised  Signatory
  Important:

  1) Kindly   send   your  order   acceptance.

  2) Invoice   must be submitted  in triplicate    along  with  supplies.

  3) Please  mention  our  Purchase order No., supplier  code  and  description  in your Invoice  to   expedite   payment.

  4) Your  Tax  Invoice   must  have  pre-printed  No.

  5)Terms and Conditions as overleaf.
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The Director. 

Ref. TEIL/MNP/Mfg./2019/1212 
Dated: 17th December, 2019 

National Sugar Institute. 
Govt. Of India 

KalyanpUr, 
KANPUR (U.P.) 

Respected Sir. 

Sub.: ETP Validation Charges. 

Please do the needful. 

Thanking you. 

iveni 

Yours faithfully, 

ENGINEERING & INDUSTRIES LTD. 

Please find enclosed herewith the original copy of EIP Validation Charges for Triveni 

SUgar Milak Narayanpur, which has been deposited through "NEFT Transaction Ret. 

No. 1212190003301 dated 13th December, 2019. 

Madhur Gupta 

For Triveni Engineering & Ind. Ltd., 
Sugar Unit: Milak Narayanpur 

Enc: A/a 

Addl. General Manager (Mfg.) 

Sugar Unit: Milak Narayanpur 

Villag� - Milak Narayanpur, P.0. Dadiyal - 244925 

Tehsil - Tanda Badli, Distt. Rampur (Uttar Pradesh.) 

Tel. : +91-9758400190-191, Fax : (0595) 2565O02 

REGD. OFFICE: DEOBAND -247554 DISTT. SAHARANPUR, UTTAR PRADESH 
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